1) I have a claim involving an auto and a home/building, do I file it in Auto or Property?

2) What happens if I do not send my evidence to AF?

3) Can I upload my scanned evidence?

4) If the Arbitrator grants an affirmative defense based on Rule 2-11 (reasonable accommodations for the inspection of a defective part were not made), would the filing company be able to file the case in litigation?

5) Per Rule 1-3, does an Applicant file one or three separate applications if they have a property claim wherein they have made a payment for the building coverage, one for the contents coverage and one for the Business Interruption coverage?

